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SHRI HEM BARUA (Mangaldai): 
Shri N:ath Psi dOes not want any spe-
ei"l privilege. If you did not hear hi. 
"N 0", is he respomible? 

SHRI J. M. BISWAS (Bankural: 
I would like to convey one word, 
through you, to the Railway Minister. 
We have passed the Bill but let him 
live a proper account of the money 
.p.,nt. 

SHRI NATH PAl: That he does. 

12.52 hrs. 

APPROPRIATION (NO.4) BILL 
1969 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): Sir, I 
move"': 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services ot the financial year 1969-
70, be taken into comideration.' 

SHRI S. M. BANERJEE (Kanpur): 
Sir. since there was no time to speak 
on the Demands yesterday, I would 
request that two or three minute. 
each may be allowed on this. 

MR. SPEAKER: Motion moved: 

"That the Bill to authorise pay-
ment and appropriation at certain 
further sums from and au t 01 the 
Consolidated Fund at India tor the 
OIervice. at the financial year 19611-
70, be taken into consideration." 
Shri Ramavtar Shastri. 
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'Moved with the recommendation 
o~ the Chief Justice of India dischari-
ing the functions of the Pretlident. 
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SHR1 S. M. BANERJEE Mr. Spe-
aker, Sir, before I give my con-
sent to this Appropriation Bill. I 
would request the hon. Minister of 
Finance to consider the more vital 
demand or the Central Government 
employees regarding increase in dear-
ness allowance. I am told, the cost 
of living index figure ha, increased 
by another 10 points. The official 
figures are not yet out. If that I. 
true. the dearness allowance will b!! 
increased. The hon. Minister may 
kindly consider that. 

My second point is that the mer-
,~er of dearness allowance with pay 
has adversely affected many of the 
employee, in respect of house-rent al-
lowance who are living in cities like 
Delhi, Calcutta, Madras an'd Bombay. 
Th~v have to produce house rent re-
ceip'l to claim house-rent allowance. 
Previously, thece was no question of 
producing house-rent receipt. Now. 
any employee who is getting RII. 500 
or more with merger of dearness al-
'owance in pay has to produce _ 
house rent r~eipt to claim the house-
rent allowance. As yOU know, Sir. 
in India, there is a joint family system 
and people, tather, son and other re· 
lations live together. It is very diffi-
cult to procure house rent receint. 
Moreover, in some of the Government 
colonie3 like Vinay Nagar, Govern-
ment employees are sharing accom-
modation. It is very difficult for 
those employees to produce house rent 
receipt. I have come to know that in 
case of the Damodar Valley Corpora-
tion and other Corporations, this limit 
of Rs. 500 has been raised upto Rs. 620. 
that is. Rnybody who is getting uptn 

Rs. 620 need not produce house rent 
re.~eipt to claim the house-rent allow-
ance. So, this matter is engaginl th!! 
attention of the Government. I would 
reque,f my friend Shri Pahadia to 
consider this matter. If he has no 
proper knowledge about it, let him 
find out and let him convey our f!!"l-
ings. the feelings ot the Central Gov-
ernment employees, to the hon. Fin-
ance Minister and the Prime Minist!!r 
regarding the increase in dearness al-
lowance and about the adverse effect 
of the merger of dearnl!ll" allowanc~ 
with pay in the CMe of many Govern-
ment employees and that they should 
raiSe 'the limit of R~. 500 to Rs. 820 
for claiming the house-rent allow-
ance without p 'oducing any house 
rent receipt. 

SHRI NATH PAl (Rajpur): Mr 
Speaker, Sir, before I give my con-
sent which I am very reluctant tn 
extend to this Appropriation Bill. I 
would like to draw. the attention of 
the hon. Minister to the colossal fsil-
We to make any provision for eco-
nomic survey of the Konkan regio". 
You are aware of the great contri· 
bution the region known from Bom-
bay to Goa 8' Konkan region hal 
made to the development of the coun-
try. From Lokmanya Tilak to Vino-
bha Bhave, some of the greatest .on. 
of India were born in that region. 
But perhaps a. a reward for this great 
contribution to India's growth and 
development and her arrival in th~ 

dawn of freedom, this party and this 
Gove 'nm'ent has systematically penal-
ised the Konkan region b,' negleetinl 
it. There hR. not been ~uch !!Cono· 
mic ,urvey of the region. 

The region is extremely rich in 
!!very type of mineral wealth. Its ex-
p~rt potential is unprecedented. Stra-
tegically, it is imperative that th .. re 
,hould be a railway lin!! from Bom-
bay to Goa because that is the vulne-
rable region. It was in this region in at 
potential enemies were probing our 
defence preparedness by ·'ending Mr. 
Walcot. You will recollect that Mr. 
Walcot landed in the Konkan region 
making mockery of the so-called d!!-
fence preparedness of IndiA. 
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13 hrs. 
I would like to know if the Gov-

'-emment, even at this late stage, will 
consider our demand for \!In e<'onomic 
survey of this region which remains 
backward in every form of economic 
-development though it i. Very rich in 
mineral wealth and in the rreater 
· ...... ealth of man, in the potential of 
...... hat man can contribute. May I 
know ...... hy even in the Fourth Plan 
there is no proviGion for the deve-
lopment of the harbour. of Konkan, 
of the harvest that we <:3n get from 
the coast of Konkan, fOr the develop-
ment of mineral wealth! Finally. 
may I know if, even at thi. late stage, 
Government ...... ill think of undertak-
ing a survey for constructing the 
Konkan Railway? Unless this ia done, 
it ...... ill not be possible for ~me of us 
to .accept this Demand for additional 
grant with which the Government hal 
come now. 
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SHRI HATH PAl: You will have 
to extend the interval, Sir. All ap-
pointments are made on the aslump-
tion that Lok Sabha will have an in-
terval of one hour. If we sit lanc-
er-you have the discretion to make 
us sit longer-we do not want thia 
to happen. In case the Minister ~ 
going to give reply, he will have 
to make necessary 'lIdjustments. 

MR. SPEAKER: It is a question 
of a few minutes more. I agree we 
should be punctual in adjourning for 
lunch. But sometimes We sit a few 
minutes more 50 that we may finish 
the item. 
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SHRI S. KANDAPPAN «mettur): 
Mr. Speaker, Sir, I would like to 
like to confine myself to the demands 
pertaining to the Ministry of Labour 
and Rehabilitation. 

There is a provision for a bank in 
the co-ope:".ltive sector having its re-
gistered office in Madras to look after 
the repatriates who Win be coming 
there p'uticularly from Ceylon. I 
would like to submit that the provi-
sion made is very much inadequate 
and more than that I would like to 
bring to the notice of the Mini::;ter 
that it is a very delicate issue invol-
ving diplomatic relations. A human 
problem is very much involved in this 
~nd the SUCCeSS of the implementation 
of the agreement depends uPOn the 
handling by the External Affairs 
Ministri')s of both countries because 
the relations between the Tamils in 
India and the Sinhalese there in Cey-
lon are very much strained and. un-
fortunately, t here is a suspIcion 
among the Sinhalese that the Tamils 
in India are not their !rood friends and 
it is for the Exte'nal Af'tairw Minis-
try to ate through diplomatic ehan-
nels that we, the Tamils in India, ar .. 

the be'3t friends of Sinhalese. It is 
one of the important aspects. Unl .... 
this matter is tackled properly. I am 
afraid it i:, not going to be a success. 

')nly one more point I have to refer 
to and that is about the ESI Hospital 
at Coimbator. A hospital with a bed 
""pacity of 500 has already been cons-
tructed. It is going to be opened 
shortly and suddenly sometime back 
We got a communication from the 
Centre saying that the bed capacity 
,hould be limited to 300 beds. Our 
[abour Minister in the State of Ta-
m i 1-1adu wrote a letter to Delhi plead-
ing with the hon. Minh,ter here that 
the bed capaCity should not be reduc-
ed as othe 'wise that would be a wa~
tage of expenditure since the build-
ing was already constructed. The rep-
ly given from the Centre was .hock-
ing to us because they say that the 
bed capaoity should not be even 300 
but it should be only 200. I trunk the 
rna! ter b still pending and no final 
decision is taken So far. I would 
like to aD peal through the Hon. Mini-
ster to the Labour Minister to con-
cede to this request as it was al-
,cady agreed upon. After all. we 
have already incurred certain expen-
'liture on the construction ot the 
building with the consent of the Cen-
tre. It would be a wastage of ex-
penditure to restrict the bed capacity 
now. at this "tage. I would like to 
"lead with the Government to allow 
the 500 bed ~apacity that was initially 
.greed upon, by the Central Govern-
me·nt. Thank you. 

m. ~ ~ ~T ("""""''"'' 
~): 'mll"&l~, ~ 
~ ~ ;oft ~ "'llT ~.~'f ..rr llit 
;frTit,!;;T~1'IlfT ~'3"'f'liT ~~ 
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'llmTl'f ;r, f¥t l!1mf ~ I 
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Mil. SPEAKER: The questian is: 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 11169-
70 be taken into consideration." 

The motion was adopted 

MR. SPEAKER: The questions 13: 

"That Clauses I to 3, the Sche-
dule, the Enacting Formula and the 
Title stand part of the Bill." 

The motion was adopted 

Clauses l' to 3, the Schedule, the 
Enacting Formula and the Title were 
added to the Bi!!. 

SHRI JAGANNATH PAHADIA: 
.eg 10 move: 

"That the Bill be passed." 

MR. SPEAKER: The question is: 

"That the Bill be passed". 

The 1notion was adopted 

•• 17 hrII. 

The Lok Sabha ad;ourned for Lunch 
till Fifteen Minutes past Fourteen of 
the Clock. 

Legis lat'Ure 

The Lok Sabha reassembled afteT 
Lunch at seventeen minutes past 
Fourteen of the Clock. 

[SHRl M. B. RAlIA in the ChaiT] 

RE. INCIDENT IN U.P. LEGISLA-
TIVE ASSEMBLY 
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SHRI M. L. SaNDHI (New Delhi): 
When a serious constitutional point 
ir, being raised, why does the hon. 
member interrupt in this manner? 
Does he understand anything about 
this? 

SHRI SHEa NARAIN: I have a 
dght to raise a point of order. 
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SHRI SHEa NARAIN: On a lIei.t 

(If order . . . 


